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Title: Need to release funds under Mahatama Gandhi National Rural Employment Guarantee Scheme in Bihar.
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HON. SPEAKER: All right.
Now 'Zero Hour' will be taken up in the evening.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, I have given notice for Adjournment Motion today regarding price rise in the country
which is a burning issue, It is reaching skyrocketed height. The essential commaodities are going out of the grip. I have said it repeatedly on the
floor of the House that hungry people are fighting with hunger. The essential commaodities, at least, 15 in numbers, should be brought under Public
Distribution System for a regular flow by which the poorest of the poor people can survive with their food.

Madam, it is a very important matter. Therefore, I would request you to allow us to take up this discussion in detail any time in this Session.
HON. SPEAKER: Shri Veerappa Moilyji has also given notice on the same issue.
...(Interruptions)
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I have given notice for an Adjournment Motion on the skyrocketing price rise. It is of a
very grave concern because the Government has failed to control this. It is at a record high, that is why, it requires immediate attention. It is also a
question of attacking malnutrition in the country.

HON. SPEAKER: I have disallowed the adjournment motion but we will discuss it. I am not saying that we will not discuss it.
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HON. SPEAKER: You have raised the issue. I have given you sufficient time.

...(Interruptions)

SHRI M. VENKAIAH NAIDU: Hon. Speaker, they do not want a response from the Governmenta€! (Interruptions)



HON. SPEAKER: Mr. Kalyan Banerjee, I have not allowed you to speak.

... Interruptions)
HON. SPEAKER: Shri Sudip Bandyopadhyay has given the notice.

...(Interruptions)

HON. SPEAKER: That will not go on record. Everybody is saying something.

...(Interruptions) €,

SHRI M. VENKAIAH NAIDU: Madam, what I was suggesting is that Shri Sudip Bandyopadhyayji as also Shri Veerappa Moaily, another senior Member,
have raised the issue of price rise...(Interruptions). We are not discussing the subject. We are identifying the subject...(Interruptions)

HON. SPEAKER: Veerappaji, you have raised the issue. We are not having a discussion on that. I have disallowed it. You were supposed to say one
or two sentences and you have done so. That is all.

SHRI M. VEERAPPA MOILY : But that is not enough. I would request that the discussion may take place today itself. If the time is fixed, I will be
happy but it cannot be postponed.

SHRI M. VENKAIAH NAIDU: There is no question of postponing. The Government is ready to discuss tolerance issue, intolerant issue as also price
rise issue. Shri Veerappa Moily is one of the senior most Members and a very experienced also. You cannot discuss simultaneously all issues
together one after another Whatever the hon. Speaker decides, whether tolerance first or price rise first or other issues first, let the hon. Speaker
decide. Government is ready to discuss both the issues. There is no problem from the side of the Government...(Interruptions)

HON. SPEAKER: Now it is over. The Government is ready.

SHRI M. VEERAPPA MOILY : Madam, there should be a positive indication from the side of the Government that it will be taken on a priority basis.
The issue of price rise will have to be taken up on topmost priority. A general statement like this issue will be taken up or that issue will be taken up
is not what we want. There should be a positive indication either from the Government or from the hon. Speaker that the issue of price rise will be
taken up on priority basis and discussed immediately. This is our serious concern and that cannot be just brushed aside.

HON. SPEAKER: Everybody has so many issues. Only those two hon. Members have given notice on this subject of price rise.

Shri Rajiv Ranjan, I have got your notice also. @t @ sft war & fp anst $31 Ve aier Hifde) ois oft zepor groma Yenss oidl gan 3) smua fibz wafl arr 3omon
@i aitet & gofty That is all.

...(Interruptions)
HON. SPEAKER: I have disallowed it. We will discuss the issue. It has been decided. The Government is ready. @ anuwt g1 $91. 1 33 &
3€,| (o)

HON. SPEAKER: It will be decided in the Business Advisory Committee as to when it will be taken up and when to discuss. It is not like that. You
know it very well. Please take your seat.

...(Interruptions) €]
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